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Advocate foF 
- 	 the Pitic.er(s 

Versus 

Union of India, rep, by the Secretayto Govt., 
-_____ 

Reforms, Public Grievances & Pensions, New Delhi & 3 others 

Sri N.R.Oevraj, Sr.CGSC for RR 1 & 2 	 Advocate fo 
Sri O.Pandu Range Eteddy, sp1 counsel for 	the Recponderi-t: 

RR3&4 	 3) 

THE HONBLE ja R.BLASUBRAN/4NIAN MEMBER (A) 

THE HON3L1 Nt, G.J.RQy 	MEMBER (3) 
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copy of the Judgment 7 

4. Whether it needs to be circulated 
to other Benches of the Tribunal 7 

5-. Remarks of Vice Chairman on Columns 
1,2,4(To be submitted to Hon'ble 
Vjce-Ch airman where he is not on the 
Bench.). 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	HYOERRBAO BENCH 

AT HYDERABAD 

O.A.No.830/69. 
	 Dt. of Order:25-6-92. 

V.Poli Reddy 

.Applicant 

Vs. 

Union of India rep. by the Secretary to 
Government, Ministry of Personnel & Training, 
Administrative Reforms, Public Grievances & 
Pensions, New Delhi, 

Union Public Service Commission rep. by its 
Secretary, New Delhi, 

State of Andhra Pradesh rep. by the Chief 
Secretary, General Administration Department, 
Secretariat, Hyderabad-229  

The Principal Secretary to Government, 
Energ, Forests, Evironmejit, Science & 
Techndlogy (For.II) Department, ftndhra 
Pradesh, Secretariat, Hyderabad. 

.Respondents 

CounseL for the Applicant 	Sri G.Mohan Rao 

Counsel for the Respondents Sri N.R.Devraj, Sr.CGSC 
for AR 1 & 2 9  
Sri D.Pandu Ranga Reddy, for 
AR 3 & 4. 

CUR AM 

THE HON'SLE 5HRI u.BALASuBRArIANIAN MEMBER (A) 

THE HON'BLE SHRI C.J.ROY 	MEMBER (3) 

(Drder of the Division Bench delivered by 
Hon'bie Sri R.Balasubramanian, Member (A) ). 

This application is filed by V.Poli Reddy, under section 

19 of the Administrative Tribunals Act, 1985, to call for and 

peruse the records relating to the issue involved and declare 

by an order or direction that the respondents shall include 

the name of the applicant herein, at an appropriate place in 

the Select List for the year 19B5, viz., of Officers fit for 

appointment by promotion to the Mndhra Pradesh Cadre of Indian 

. . . . 20 



Forests Service, keeping in view the orders of the State 

Gowernment contained in G.O.Rt.No.7, Energy, Forests, Environ—

ment, Science & Technology (ror.11) Department, dt.5-1-88, 

G.O.Rt.No.G.D.Rt.No.323 9  Energy, Forests, Environment, Science 

and Technology (For.II) Department dt.24-4-89 and G.D.Rt.No.699 9  

Energy, Forests, Environment, Science & Technology (For.) 

Department dt.19-8-89. 

2. 	The applicant's name was considered by the Departmental 

SeLection CommitteeJ 	 LD.P.0 sitting a.ø December, 1986. 
j 

His name was however not included in the select list and against 

this the applicant filed G.A.372/87, which was disposed—of on 

2-9-68 accepting the statement of the Respondents 

{_Tthat uncommunicated adverse remarks 

- 

had not been taken into considerationx Even at that time commu— 

nicated adverse remarks were there K 	 - and. repre— 

sentations were also pending against the same. Subsequently 

vide G.D.RtJ'o.7 dt.5-1-.88, G.D.Rt.No.323 dt.24-4-89 and 

G.D.Rt.No.699 dt.19-8-69 all material to the dis—advantage of 

the applicant • were expunged bythe State Government. There is 

no clearindication:either from the D.P.C.Proceedings or from 

the counter filed by the Respondents to the effect that tha4& 

adverse remarks against the applicant had not effected the 

rating given by the D.P.C. to the applicant. If the fact that 

the adverse remarks have subsequently been expunged is taken 

into consideration, there is a possibility of change of rating 
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given by the 	as 	Ie D.P.C. Under these circumstances 

we direct the Respondents to review the finding of the 

December, 1966 D.P.C. in the case of the applicant taking 

into account the thrIe G.D.s referred to above and assign 

him suitable place based on the revised finding7!? any. If 

as a result he is included in the select list, he shall be 

entitled to all the, consequential benefits inaccordance with 

Law. 

3. 	The Respondents are directed to comply with this 

order within six months from the date of receipt of the 

order. Accordingly the O.A. is disposed—of with no order as 

to costs. 

(R .BALASUBRRIt4NIAN) 	 (C.I.ROY) 
Member (A) 	 Member (3) 

Dated: 26th August, 1992. 
Dictated in the Open Co

, 
rt. 

DhLReiStrart3fr/I4) 

a v 1/ 

copy to:- 

	

1. 	Secretary to Government, Ministry of personnel & Training. 
Administrative Reforms, Public Grievances & Pensions, Union of 
Wndia, New Delhi. 

	

2, 	Secretary, Union Public Service Commission, New Delhi. 

chief Secretary, General Administration Department. State of AP 
Secretariat, Hyderabad-22. 
The Principal Secretary to Government, Energy, Forests, Evior- 
nment, Science & Technology (For.IX) Department. A.P.. Secretat 
iat, Hyderabad. 	 . 

One copy to Sri. G.t4ohan Rao, advocate. 3-5-703. New Narayanagt 
Hyd. 
One copy to Sri.N.R.Devaraj. Sr. cGSC, CAT, Hyd. 

One copy to Sri. D.Panduranga Ready, Spi. counsel for the 
state of A.P. (R-3 & R-4). 

8. One spare copy, 
~t 	 -- c 
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